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SHRI RAJ BAHADUR: Madam Deputy 
Chairman, I do not think the points raised by 
my hon. friend, Mr. Ghani, are at all relevant 
to this particular matter. In fact, I was 
wondering whether it was in order that what 
happened in a particular State could be 
brought, as a matter of complaint or 
grievance, in the discussion of this particular 
measure. I would say that the Punjab Govern-
ment is a responsible Government chosen by 
the people, elected by the people, and is fully 
answerable to the Legislature. It will take into 
account all the pitfalls that come before it and 
there is no reason to doubt its effectiveness or 
its efficiency to overcome all such pitfalls or 
faults. I will not like to say anything more on 
this point as the matter raised concerns 
Punjab. But so far as evasion and other things 
are concerned, as the hon. Member might 
have noticed, clause 10 deals with assessment 
and penalty in case of evasion by unregistered 
persons and clause 11 deals with assessment 
and penalty in case of evasion by registered 
persons, and there are certain penalties 
prescribed. So, if any evasion takes place of 
any tax, I think we would be able to look after 
it. 

With these words, I commend the motion 
for acceptance. 

THE DEPUTY CHAIRMAN: The question 
is: 

"That the Bill to consolidate and amend 
the law relating to the levy of a tax on sales 
of motor spirit and lubricants in the Union 
territory of Manipur, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall now 
take up the clause by clause consideration of 
the Bill. 

Clauses 2 to 37 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI RAJ BAHADUR: Madam, I move: 

'That the Bill be returned." 

The question was put and the motion was 
adopted. 

THE DELHI MOTOR VEHICLES 
TAXATION BILL, 1962 

THE MINISTER OF SHIPPING ut THE 
MINISTRY OF TRANSPORT AND 
COMMUNICATIONS (SHRI RAJ BAHADUR) ;   
Madam, I move: 

"That the Bill to impose a tax on motor 
vehicles in the Union territory of Delhi and 
for other matters connected therewith, as 
passed by the Lok Sabha, be taken into 
consideration." 

As we all know, in Delhi taxes on motor 
vehicles are levied under the Punjab Motor 
Vehicles Act of 1924 as extended to Delhi in 
1933. In Punjab, the rates have been 
substantially increased from time to time by 
certain amending Acts, for example, in 1954 
and 1956. No increase, however, of these 
taxes has taken place in Delhi since 1933. The 
rates at present are lower than in many of the 
other States, particularly as compared to U. P. 
and Maharashtra. Apart from that, we have, in 
the case of the Bombay Municipal 
Corporation, a tax which is known as 'Wheels 
Tax' on motor vehicles. No such tax obtains or 
is levied in Delhi. Delhi is the Capital of our 
country and its roads require greater attention 
and the cost of construction and maintenance 
has 'been going up. Larger funds are required 
to finance these projects of construction and 
maintenance. With this background in view, 
we have come forward with this measure. The 
objectives are, firstly, to augment    the 
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resourses through slight adjustments of these 
taxes and secondly, to rationalise the existing 
basis for assessment of taxes, particularly on 
goods vehicles. At present, motor cycles and 
goods vehicles are taxed on the basis of their 
unladen weight and cars and public service 
vehicles on their seating capacity. It is now 
proposed that private cars should be taxed on 
the basis of their unladen weight, motor 
cycles, scooters, scooterettes, auto-cycles and 
tricycles on the basis of a flat rate related to 
their unladen weight. 

Let me add here that this particular measure 
has been proposed in the light of the 
recommendations of the Motor Vehicles 
Taxation Enquiry Committee. And so the 
goods vehicles are now proposed to be taxed 
on the basis of their registered laden weight. 
Buses and taxis will however continue to be 
taxed on the basis of their seating capacity. 

The Punjab Motor Vehicles Act, 1924, was 
once amended by the Legislature of the then 
Delhi State in 1954, section 3 whereof was 
the subject-matter of that amendment. If we 
want to now make any amendment or change 
in the existing enactment, it has to be done 
through the medium of this Parliament. Hence 
this Bill. We have also taken this opportunity 
to effect certain improvements in the scheme  
of  the  proposed  enactment. 

I would also like to refer to a particularly 
important matter in this context, and that is in 
regard to the distribution of the proceeds of 
this tax between the Delhi Municipal Cor-
poration and the New Delhi Municipal 
Committee. At present the basis on which 
these proceeds are distributed is a ratio of 6:4 
of the net revenues earned from this tax. The 
net revenues are calculated by deducting the 
cost of collection of this tax from the gross 
realisations. We at present have a basis of 
distribution which is related  to the number     
of    vehicles 

which have been registered in the areas which 
come within the respective jurisdictions of the 
Delhi Municipal Corporation and the New 
Delhi Municipal Committee. It has now 'been 
proposed to revise this basis, and we will 
certainly give attention to this matter. It is 
now proposed that the basis of distribution 
should be related not to the number of 
vehicles but to the route mileage in the two 
areas. As I have said, this is a matter which 
would require a more detailed examination. 
Hence we think that in consultation with the 
Ministry of Home Affairs and the Delhi Ad-
ministration, the Transport Ministry will 
undertake this examination and come to 
certain conclusions, and after taking a decision 
on the conclusions, the rules will be modified 
in the light of the decision taken, and the rules 
as modified, will be laid on the Table of the 
House for its final word on them. At present 
no increase is envisaged on account of the 
scheme of the Bill of invalid vehicles, 
carriages, private cars, motor cycles, etc. 

I think, Madam, I have sufficiently 
explained the background and the outline of 
the present measure and I commend it for the 
consideration of the House. 

The  question  was proposed. 

 

[THE     VICE-CHAIRMAN      (SHRI     M. 
GOVTNDA REDDY)   in the Chair ] 
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THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Mr, Chordia. the time 
allotted is half an hour. There are two more 
speakers. 

SHRI V. M. CHORDIA; But there are 
amendments also. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) ;  Please conclude. 
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THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Please conclude. 

SHRI V. M. CHORDIA: I will take five 
minutes. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) ; No, no. You cannot take 
five minutes. Do it in two minutes and be 
brief. 

 

 

THE   VICE-CHAIRMAN     (SHRI   M. 
GOVINDA REDDY) :   That is his opinion. 

SHRI  BHUPESH     GUPTA      (West 
Bengal): Sir, I only want to stress one point 
taking the cue from the     hon. Minister when 
he said that in order to improve roads and so  
on,  this  additional taxation or adjustment in 
taxation  in  some  cases would be  necessary.   
And in that connection, he also mentioned that 
taxes would be there on scooters, motor cycles 
and so on. My fear   in this matter is this that 
as far as Delhi is concerned, we should have  a   
somewhat   different  approach with regard to 
this problem. In    the first place, we have in 
Delhi a very bad, rather inadequate, public   
trans- 
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[Shri Bhupesh Gupta.] port system. I think 
this is one of the big cities in India where 
public transport in the physical sense is not 
only inadequate but it is also at the same time 
expensive. That is why perhaps we have in 
this city so many scooters and people using 
motor cycles and so on. This has to be borne 
in mind. I think the problem of Delhi has to be 
tackled entirely differently and if the 
Government wants to improve the situation by 
putting additional taxes and so on for the 
improvement of roads, the incidence of such 
taxes will increasingly be passed on to the 
passengers and others, public generally. I 
think that is not a right approach. Monies have 
to be found, as far as Delhi is concerned, from 
other sources. It is just not one of the many 
cities in our country. It is the capital of India. 
Here public transport, roads, etc. should be all 
in tip-top condition and if you want to 
improve these by taxing the motor vehicles 
and taxies, then you will not get far. 
Resources have to be found from elsewhere. 
On the contrary, the effort on the part of the 
Government should be to make public 
transport adequate so that it becomes available 
to the bulk of the citizens of Delhi. We know 
how people have to wait for a long time to 
catch a bus anjd how the buses are few and far 
between and how they are crowded. This 
means that the citizens of Delhi have to spend 
money on scooters and other things which 
normally they would not have done if public 
transport was good. Go to Calcutta, Bombay 
or Madras. You do not see scooters oi this 
type. You do not see motor cycles and so on. 
It is not as if the people in Delhi like motor 
cycles, because they have no other alternatives 
but to find vehicles or means of transport for 
themselves. Now, I should not like the 
Government to impose more and more taxes 
on such people. This is one thing I would like 
to avoid. I should not like the taxes to be 
placed in such a manner that the conveyance 
expenditure on the part of the citizens of Delhi 
goes up, 

whether they travel by scooters or by buses or 
by taxies. As far as cars a ft concerned, I have 
nothing much to say. Cars are generally used 
by well-to-do sections of the community. 
They should be in a position to pay a little 
more tax if it comes to that. But beyond that I 
am not prepared to go. I say that I am not 
prepared to go to the point where I am to put 
additional levies on scooters or motor cycles 
or certain other vehicles in the common use of 
the common people. This is my suggestion in 
this connection. As far as resources are 
concerned, you can never meet the 
requirements of Delhi for the improvement of 
transport unless you find resources mainly, if 
not wholly, from other sources and do not 
think the Central Government should grudge 
it when we are dealing with the transport 
problem of the capital of our country. This is 
what I would like to say. 

We, Members of Parliament, are very much 
happily placed in this matter. We have the 
buses for us to bring us to Parliament, we can 
also, because of our allowances and so °n, 
even if we do not get buses, always afford to 
hire taxies and so on. But imagine the 
Government employees and others, imagine 
other people, small traders and businessmen 
and others, to what difficulties they are put as 
a result of lack of conveyance in Delhi. Many 
arguments have been given to justify the 
present position of the Government, We are 
not convinced by any of there arguments. 
Therefore, I say that we must keep our eyes on 
the needs of that section of the community 
which finds it difficult, especially in the con-
text of the rising prices, to get conveyance at 
reasonable cost. This is what the Government 
should be concerned with. As far as roads are 
concerned, you find the roajds here are good. 
New Delhi is the favoured section of Delhi but 
if you go slightly out, on the fringe of Delhi 
and to Old Delhi, you will find the roads are 
not well kept at all. They are in fact very badly 
kept. It is probably     because     the     
Ministers     do 



3673 Delhi Motor Vehicles [ 10   DEC.   1962 ] Taxation Bill, 1962   3674 
not go there very frequently and the so-called 
V.I.Ps who go round New Delhi do not have 
the time to go to Old Delhi or the vicinity of 
Delhi which is covered by the Old Delhi 
Municipal authority. If you go there, you will 
find that the roads are extremely bad and kept 
in very bad shape. I think certainly these have 
to be improved but here again am I to put 
more taxes on the scooters, on the motor 
cycles and others in order to improve the 
roads in Delhi or should I find money from 
other sources in Government in order to 
improve the roads? This is a question of 
approach and here in this matter, the approach 
of the Government is very narrow and 
certainly not really in the public interest. The 
public of Delhi want the road transport to be 
improved, to be made adequate, to be made 
cheaper for the common citizen of Delhi and 
they do not expect that the Government 
should take such fiscal and financial measures 
which would continue to increase, in addition 
to bad transport, the economic burdens on the 
people. This is the main problem and I hope 
the Government will tackle it in the right way. 

SHRI R. S. KHANDEKAR (Madhya 
Pradesh): Mr. Vice-Chairman, in supporting 
this Bill I have to make a few observations. It 
is not possible for me to deal with all the 
clauses exhaustively. But I would deal with 
some clauses which are really very welcome. 
I refer to clause 10 which makes provision for 
refund. It is really a welcome provision. I 
commend clause 13 also which gives certain 
exemptions for, some agricultural purposes. 
That is really a commenda-able provision but 
clause 13, subclause (3) is rather 
objectionable. It gives power to the Chief 
Commissioner and it is left to his discretion to 
exempt certain vehicles. There are no rules 
for the present as to how &i» discretion will 
be exercised. I submit that when the rules are 
to be made,    provision   should  be  made  as 

t.o how the Chief Commissioner will use his 
discretion. There is another clause which 
takes away the jurisdiction of the civil 
courts—clause 16 (3)—and it says: 

"Every decision on such appeal shall be 
final and shall not be called in question in 
any court of law." 

This appeal also is to be governed and 
regulated by the rules. There is no mention as 
to whether the appeals will be to some 
tribunals or to regular judicial authorities. I 
suggest that while making rules, provision 
regarding this should be made because these 
days there is a tendency to constitute tribunals 
and they are mostly constituted by the 
administrative heads of departments and there 
are no judicial authorities or people who are 
in the judiciary included in these tribunals. 
Therefore, the rules should govern this 
fundamental principle of appointing judicial 
persons. I would say that the clause which 
was opposed by Mr. Chordia should be 
welcomed, for cooperative societies in this 
country still need protection and also 
encouragement and if some concessions are 
given to them,   there is no harm. 

While commending this Bill, I would like 
to make one or two observations also. I would 
submit that when you increase the taxes, you 
should not forget their reaction on the trade or 
business. As you are aware, this transport 
system is well organised and there is the 
recent example in Madhya Pradesh where 
they tried to raise the taxes on motor transport 
and so a strike was organised and there was a 
strike for a number of days. Only the 
emergency came to the rescue of the State 
Government and that strike was called off. 
Otherwise the situation would have become 
very serious. So while imposing taxes we 
should be careful and we should take into 
consideration public opinion and the opinion 
of the persons in that trade or business. 

One word about the condition of transport   
in      Delhi.     As  has     been 
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now, the condition of transport in Delhi is not 
satisfactory. There is too much of over-
crowding in the buses. The buses are also 
irregular and their speed is not regulated. We 
read almost everyday of certain accidents 
having taken place and so many casualties 
having taken place. So there should be some 
regulation over the speed and also something 
to prevent overcrowding in the buses. Steps 
should also be taken to have regular running 
of this transport  system. 

As regards the licensing system also I 
would submit that the licences should be 
given for a longer period than is the case now, 
because it is very inconvenient if the licences 
are to be renewed every now and then. Also 
when the vehicles are not in use, the licences 
should be suspended and there should be 
some provision in this measure for such 
suspension of the licence. 

With these remarks, I support the Bill. 

 



                   
        3673 Delhi   Motor Vehicles [ 10   DEC.   1962 ] Taxation Bill, 1962   3674 

 

 



3679 Delhi Moto r Vehicles      [ RAJYA     SABHA ]     Taxation Bill, 1962    3680 

 



3681  Delhi Motor Vehicles [ 10   DEC. 1962 ] Taxation Bill, 1962   3682 

 

SHRI RAJ BAHADUR: Mr. Vice-
Chairman, I am grateful for the support which 
has been generally extended to this measure 
and I propose to deal with some of the salient 
and important points that have been made by 
hon. Members while they spoke on this 
motion. 

Mr. Chordia has thrown out a suggestion 
that apart from the criterion of the number of 
seats in a particular bus we should also take 
into account the distance for which it has been 
given a licence. My hon. friend, Shri 
Bhargava, then in fact hit the nail on the head 
when he asked him to quote one single 
precedent where tax on motor vehicles was 
related to the distance which was traversed by 
that bus. As a matter of fact, it is not the 
distance that should be the criterion, it should 
be the number of seats, that is to say, the 
revenue which is earned therefrom, that 
should be the criterion. A particular bus that 
has been registered for a route of, say, only 50 
miles, may still make 3 or 4 or 5 trips. One 
does not know. We do not know the 
conditions because they differ from region to 
region and from State to State. So it is not 
possible for us to relate the tax to the mileage. 

Apart from that, the hon. Member also 
made the point that we should have some 
consideration for vehicles moving on kutcha 
roads. As a matter of fact, in the Union 
territory of Delhi we have mostly got these 
buses plying on pwcca roads. There are very 
few kutcha roads. There may be hardly one or 
two, if at all. But I don't know of any one 
service which is plying entirely on kutcha    
roads.    Even 

so, if because of the character of the road—
kutcha or pwcca—bigger losses are incurred 
or bigger expenditures on maintenance of the 
vehicles are incurred by the operators, it is a 
matter which should be taken into account at 
the proper level. At this moment I can only 
say that this can be looked into when such 
cases come to our notice. Then he pleaded for 
uniformity of taxation. This measure itself is 
one by which we seek to bring the whole 
taxation on motor vehicles in the Union 
territory of Delhi on a par more or less with 
that obtaining in Punjab. It is not possible to 
lay down a hard and fast rule for the whole of 
the country because the circumstances and the 
conditions differ from State to State and it is 
not possible to lay down one uniform rate or 
pattern of rates for taxation on motor vehicles. 
I would, therefore, like my hon. friend, Mr. 
Chordia, to appreciate this point. Let us also 
realise that the State Governments today are 
being asked to mobilise more and more 
resources to meet the urgent and unavoidable 
needs of our Plan in view of the emergency 
and the defence requirements and other things. 
It is not possible for us, in these conditions, to 
inhibit them in any way in any shape or form. 
These are my remarks on that point. 

He asked, why we should not abolish State 
boundaries so far as it goes for the issue of 
permits and create zones. That would require 
a very far-reaching amendment to our Cons-
titution and I do not think we can do that, 
because at present the executive responsibility 
in respect of road transport vests entirely with 
the State Governments and it is not possible 
for us at the Centre to transgress into the field 
of authority of the State Governments without 
a proper amendment of the Constitution. I do 
not know whether any strong case can be 
made for that especially when we want our 
States to function with as much of autonomy 
as possible. He made another  point which 
was not     quite 
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his amendment goes the other way. In 
respect of cooperative societies, his 
amendment says that instead of fifty per 
cent, the taxes should be reduced by 
seventyfive per cent, that means, they 
should pay only twentyfive per cent, but 
from the speech I got the impression that 
he wants them to pay seventyfive per cent. 
When he speaks on the amendment, I will 
come to know his mind better and then I 
can answer the point. 

Mr.  Bhupesh  Gupta,  as     usual,  he would 
not  mind my saying so,     has tried to play 
to the galleries.   He said that the people of    
Delhi want good roads and he says that we 
should not provide for those roads only by 
such measures  of  taxation     but     through 
other means also.   But if when I come to 
him with other means     for     the roads, he 
would probably be the first to stand up 
against those other means. He would ask us 
not to divert    the funds to roads.    He has 
been beautifully vague in this particular 
matter and  he  has  not  thrown     any     
light whatsoever   as  to   from     where   
this money is to come.    I can only    say 
that the total realisation    from these taxes at 
present comes to Rs. 35 lakhs approximately 
and a sum of    Rs. 41 lakhs more will be 
added by the slight adjustments made here  
in the     road tax which brings  a  total of    
Rs.  76 lakhs per annum.    I am    quite sure 
that in the Union territory of    Delhi we are 
spending much more than that. If notice is 
given to me, I will produce the relevant 
figures, the budget figures, for roads in the 
Union territory of Delhi as this is an    
important matter.    As and when notice is 
given to me, I will supply that information. 
He said that our transport system    is bad, it 
is inadequate and it is expensive.   He also 
said that roads in New Delhi are better than 
roads in Delhi. Sir, this is a very serious    
reflection by  the  hon.  Member  on  the  
chosen representatives   of   the      people  
who constitute  the  Delhi  Corporation.     If 
the roads in New Delhi are good, it 

goes to the credit of the New Delhi Municipal 
Committee and if the roads in Delhi are bad, 
the responsibility thereof is on the elected 
representatives of the people in the Delhi 
Municipal Corporation. 

SHRI BHUPESH GUPTA: May I ask a 
question? I live in Ferozeshah Road. Suddenly 
I found that wide road still being widened. I 
made enquiries as to why it was being done. 
Do you know what I was told? I was told by 
some people that this road was being widened 
because it is very often used by the V.I.Ps., 
the President, the Prime Minister and various 
other persons. 

SHRI RAJ BAHADUR; Who said that? 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): His sources of information 
are many. 

SHRI RAJ BAHADUR:  I think,   Mr. 
Bhupesh Gupta, with all his sense of 
responsibility    and    sobriety    should not be 
guided by any particular man's opinion, a man 
going about the street telling him.    He should 
tell me whether there was some officer who 
said that the road    was    being    widened 
because it was being used    by    the V.I.Ps.    
There is no distinction   made between the  
ordinary    persons    and the V.I.Ps.    Let him 
know that there are   only four  V.I.Ps.   in  
Delhi,     the President,   the     Vice-President,     
the Prime Minister and the Home Minister.    
This was the information given to us in some 
other connection.    Mr. Gupta, I think, will not 
be quite uncharitable to them.      This is not 
the time.    They are our nation's leaders. I  am 
quite  sure the roads     are not meant only for 
them; they are meant for others also and so far 
as the roads are concerned, there is no 
distinction based on caste, creed or party or 
anything.    It was not quite    proper  on his 
part to have cast reflections on the chosen 
representatives of the    people in the 
Municipal Corporation by saying that the New    
Delhi    Municipal 
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Committee roads are better maintained and 
that the old Delhi Municipal Corporation 
roads are not. I would only say that there is 
congestion of population and there is greater 
movement of slow-moving vehicles? 

THE  VICE-CHAIRMAN    (SHRI    M. 
GOVINDA REDDY) :    How   can    you be sure 
whether he has seen those roads  I or not? 

SHRI RAJ    BAHADUR:    I   do   not know.    
He has said that. Despite the heavy  pressure  
of traffic     and     the wear and tear of the 
roads, the roads in old Delhi are very well 
maintained and I would    particularly like to 
mention that the road that goes from Kashmiri 
Gate to Ambala,    which is our national 
highway    number    one, is one of our best 
roads in the country and part of it is in Delhi.    
I do not want to say much but it is     rather 
unfair on Mr. Gupta's part to say this. In fact, 
he also lives in   New    Delhi and he is also 
one of the recipients   of this favouritism if 
there is any, which I dispute, which I 
repudiate.   He said that transport was  
expensive,  inadequate and added that because 
of    all this we are having a large number of 
private cars, scooters and    all    that. Sir, we 
are not living in a    country where     
everything     is     regimented, where people 
can go only    in a bus and where they cannot 
have cars or scooters or motor cycles,     
excepting, of course, partymen.    We have got 
a large number of cars and we would like to 
have more    and    more.    We should like this 
number to grow manifold.    After all, in this 
huge country the  total  vehicle population 
today  is in the vicinity of about    500,000 and 
by the end of the Third Plan it    is expected to 
go up to 800,000 as com-partd to seventy 
million in the United States.    Where  are we, 
seventy million against eight hundred 
thousand? I wish there were a greater   number 
of such vehicles,  scooters,  motor cars and 
motor cycles. 

SHRI BHUPESH GUPTA:    Them, do not 
put tax on them. 

DR. SHRIMATI SEETA PARMA-NAND 
(Madhya Pradesh): Before we aspire to have a 
similar number of ' cars, scooters or vehicles 
as the United States, we may have to provide 
so many broad highways as they have. 

SHRI RAJ BAHADUR: I have no doubt in 
my mind that we shall have to have roads 
but he does not want even this little rise in 
the tax that I want to raise for the    Delhi    
roads. 

Mr.  Khandekar  invited my     attention to 
clause 13(3) which gives    the Chief  
Commissioner  certain     powers to exempt 
certain vehicles    and said that these powers 
might not be properly used.    This is what he 
said, if I  understood him  correctly.    I    will 
invite his attention to the last    three lines of 
this particular sub-clause.    If he goes through 
them a little    more closely, he will find that 
this power of exemption has been  given     to     
the Chief Commissioner to be    exercised in 
favour of a class of motor vehicles, not 
individuals, or a class of persons, not an 
individual.    So, these powers cannot be 
misused in favour    of    an individual.    It can 
be used and properly used in favour of a    
class    of vehicles or a class of persons and 
that class of persons has also been indicated 
here, in the sense that it has got to be exercised 
in favour    of    vehicles which are used for 
public purposes, if I may say so, benevolent    
purposes, purposes which are    for the good of 
the   common man or common people, vehicles 
belonging to the Administration,  ambulance, 
Red Cross    vehicles and all that.    This is 
exactly what is meant and I am sure the Chief 
Commissioner, a responsible head of    the 
administration of the Union territory of Delhi, 
will not misuse the discretion given  to  him   
under  this     particular clause. 

My hon. friend, Mr. Abdul Ghani, perhaps 
has got—if I may use that word with all respect 
to him—an obsession about Punjab and how 
things are in Punjab. He has been speaking I   
about certain    co-'operative    societies 
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[Shri Raj Bahadur.] and how they are 
membered by various relations of some 
person or the other. There may be misuse but 
I have no information about that. But I would 
like to repeat in all sincerity and with all the 
emphasis at my command that all these 
observations which he has made are 
completely irrelevant for the consideration of 
this Bill and should not have been made be-
cause they do not throw any light on this 
particular question. 

 

THE VICE-CHAIRMAN (SHHI M. 
GOVINDA REDDY) :   The question is: 

"That the Bill to impose a tax on motor 
vehicles in the Union territory of Delhi and 
for other matter* connected therewith, as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI ML 
GOVINDA REDDY) : We shall now take up the 
clause by clause consideration. 

Clauses 2 to 13 were added to the Bill. 

Clause 14—Reduction of tax in cases of 
certain motor vehicles. 

SHRI V. M. CHORDIA: Sir, I move: 

1. "That at page 6, line 24, for the words 
'one half the words 'one fourth'  be  
substituted." 

 

"Where the registered owner of 
a motor vehicle used or kept 'or 
use in Delhi is a co-operative 
society registered under any 'aw 
relating to co-operative societies for 
the time being in force, the tax 
payable in respect of that motor 
vehicle shall be one half of the 
rates specified in Schedule I, if the 
taxation authority is satisfied, after 
such enquiry as it deems fit, 
that ........... ". 

 

j-   [ ]   Hindi  transliteration.



3689 Delhi Motor Vehicles [ 10    DEC. 1962 ] Taxation Bill, 1962   3690 

 

The  question  was proposed. 

SHRI RAJ BAHADUR: I would say that it 
was after a good deal >f thought that we have, 
in order to encourage co-operative movement 
'n transport and to provide opportunity and 
avenues for our young educated people, 
incorporated this particular provision. And I 
think the incentive which we have provided in 
this clause, that is, fifty per cent, concession 
is very much needed. It is unique in so far as 
it is not found in any of the motor vehicles 
taxation Acts of the States. Sir, I cannot 
accept the amendment. 

f Amendment No. 1 was, by leave, 
withdrawn. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY):   The question is: 

"That clause 14 stand part of the Bill." 

The motion was adopted. 

Clause 14 was added to the Bill. 

Clauses 15 and 16 toere added to the Bill. 

tFor     text      of    amendment,    vide col. 
3688 supra. 

Clause 17—Powers of police officers and 
other officers. 

SHRI V. M. CHORDIA: Sir, I move: 

2. "That at page 7, line 25, for the 
words 'a motor vehicle is kept' the words 'a 
motor vehicle which is liable to tax is kept, 
be substituted." 

3. "That at page 7, lines 27-28, the 
words 'in any public place ' be deleted." 

The  questions were proposed. 

 

"Any police officer in uniform, not 
below the rank of Sub-Inspector or any 
other officer prescribed in this behalf may 
enter at any time between sunrise and 
sunset any premises wher© he has reason 
to believe that a motor vehicle is kept.". 

 

"require the driver of any motor vehicle 
in any public place to step such vehicle and 
cause it to remain stationary so long as 
may reasonably be necessary." 
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SHRI RAJ BAHADUR: I am afraid I cannot 
accept any of these two amendments. By the 
first amendment he wants that we should have 
the words "a motor vehicle which is liable to 
tax is kept" in sub-clause (a) of this clause. 
The purpose of the clause has been indicated 
in lines 29 and 30. It is for the purpose of 
satisfying himself that the amount of the tax in 
respect of such vehicle has been paid which 
means that an officer has to enter the premises 
where the motor vehicle is kept. It can only be 
a garage; it cannot be a bungalow or residental 
building. He has to enter the premises in order 
to ascertain whether the tax has been paid. Un-
less and until he sees the vehicle, how can he 
know that the tax has been paid or not? How 
can he know whether it is a tax-free vehicle or 
not.    If it is tax-freu then    it    will 

carry a token which has got the words "tax-
free" 'on it and unless and until he sees that 
token he cannot make out whether a particular 
vehicle is tax-free or not. Therefore this is 
necessary, and we cannot limit his powers in 
this respect. 

Secondly, his suggestion is that the words 
'in any public place' may he deleted. This 
particular expression 'public place' has been 
defined in the Motor Vehicles Act in section 
2(24). We have a definite connotation at-
tached to this particular expression. In fact, 
care has been taken to cover all possible 
places, and the policeman or the traffic man 
can stop the vehicle in all such places. Now, 
you can say a motor vehicle owner may per-
haps drive to a friend's place and that cannot 
be a place where a vehicle is kept. If he wants 
that the policeman or the traffic man should 
go to a third party's bungalow or the third 
party's premises, then this amendment could 
be all right. Otherwise as it is this is quite 
clear and I do not think we can accept any of 
these amendments. 

THE VICE-CHAIRMAN: (SHRI M. 
GOVINDA  REDDY):   The question  is: 

2. "That at page 7, line 25 for 
the words 'a motor vehicle is kept' 
the words 'a m'otor vehicle which 
is liable to tax is kept' be 
substituted." 

The motion was negatived. 

THB VICE-CHAIRMAN: (SHRI M. 
GOVINDA REDDY) :  The question is: 

3. "That at page 7, lines 27-28, 
the words 'in any public place' be 
deleted." 

The motion was negatived. 

THE VICE-CHAIRMAN: (SHRI M. 
GOVINDA REDDY) :  The question is: 

"That clause 17 stand part of the Bill." 

The  motion  was   adopted. 
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Clause 17 was added to the Bill. 

Clauses 18 to 25 were added to the Bill. 

Schedule  I 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : There is one amendment, 
Mr. Chordia's Mr. Chordia I am afraid you 
cannot move it because it is an amendment 
wherein vou propose alteration of the tax. No 
such amendment can he moved without the 
permission  of the President. 

SHRI V. M. CHORDIA: I cannot propose 
an amendment to increase the tax. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): YOU have proposed an 
increase in the last item, in case the mileage 
covered daily is more than 30  miles. 

SHRI VN M. CHORDIA: That comes to 
about Rs. 2,000. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA  REDDY):   Whatever it is. 

SHRI V. M. CHORDIA: The maximum 
amount which is fixed is below Rs. 2,200 and 
my suggestion is.... 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : It may exceed Rs. 2,000 
also. In any case, that cannot be moved 
without the approval or consent of the 
President. You can make that point while 
speaking on the Schedule. If you want to 
make that point, you can speak on (he 
Schedule. Would you like to speak on  the  
Schedule? 

SHRI V. M. CHORDIA:  Yes, Sir. 
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"Mysore. Amount of yearly tax levied on 
a 40-seater stage carriage Rs. 4,800 or if the 
daily mileage does not exceed sixty f there 
is a reduction of Rs. 5 per seat per quarter." 

 
SHRI RAJ BAHADUR: 'If the daily 

mileage does not exceed'. 

THE VICE-CHAIRMAN (SHHI M. 
GOVINDA REDDY) : That is what he read out. 

 

SHRI MULKA GOVINDA REDDY 
(Mysore):   In English please. 

SHRI RAJ BAHADUR: 1 am in the hands 
of the House. My friend has made out a point 
and I will have to explain his point also. He 
said that I have simply toed the line of Mr. 
Bhar-gava and yet I think that I have hit the 
bull's eye, by taking advantage of the point 
that he has made. In fact I have hit the bull's 
eye; otherwise Mr. Chordia would not have 
come forward with all the observations that he 
has made. I explained, I think, in detail that at 
present the only criterion that we have 
adopted for this taxation on the stage carriages 
is on the basis of seating capacity and not on 
the basis of distance. On a particular route if 
the same vehicle makes two, three or four 
trips it is not possible for us to refuse 
permission  to it. 
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SHRI RAJ BAHADUR: Please listen to me. 

It happens that the same carriage may do 
twenty miles today and if there is a heavy rush 
of traffic on account of fairs or an 
extraordinary occasion, the same may be 
allowed five, six or ten trips. Apart from that, 
suppose on a particular route, there are ten 
vehicles moving. Five vehicles go out of order 
and the remaining five will do as many trips as 
they can. Thus the tax cannot be related to dis-
tance. It can be related only to seating 
capacity. As I said, it is the seating capacity 
which earns the revenue for the operator. It is 
not the distance as such that earns his revenue. 
We have to relate the tax to the revenue. That 
is the reason why I have in some detail 
explained this today. And he thinks that I have 
not hit the bull's eye. It is my misfortune, or is 
it his good luck? 

THE VICE-CHAIRMAN (SHRI M. 
GOVTNDA REDDY):  The question is: 

"That Schedule I stand part of the Bill." 

The motion was adopted. 

Schedule I was added to the Bill. 

Schedule II was added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI RAJ BAHADUR: Sir, I move: "That 

the Bill be returned.' 

The question was proposed. 

SHRI BHUPESH GUPTA: May I clear up a 
little misunderstanding, which the hon. 
Minister needlessly created? But then he 
thinks always that he is hitting the bull's eye, 
nothing but the bull's eye. When I said that the 
resources should foe found from somewhere 
else, he asked me why I did not suggest as to 
where the resources could be found from. I 
should have thought that the hon. Minister, 
who has been in the Government for such a 
long time, would be familiar with  the verious  
sources   of 

resources for such matters instead of asking me 
a question of this sort.   All that I said is that    
the    Government should not put additional tax 
burdens on certain categories   of   vehicles   or 
vehicle owners in order to    find    the 
resources for improvement in the roads and so 
on.    It is for them to consider from where else 
to find the resources. I think the Government 
has got plenty of resources and they can easily 
find it if they are so minded.   I was a little 
surprised when the hon. Minister asked me this 
question. But then even on this point perhaps 
he was hitting the bull's eye.    Then he 
completely misunderstood my position with 4 
P.M.       regard to    the    scooters.    I do 
understand the need for having a large    
number    of    scooters in    this    city.      I    
am    not    opposed to having them, but   they    
underline one single   fact   and it is this,    that 
public conveyance in modern times as we 
understand it is inadequate in our capital city 
here.   But   here   again I suggested that 
because    the    scooters are there they should 
not   put   more tax on the scooters and so on.   
All that I suggested was directed to one objec-
tive, namely, that the public conveyance or 
transport should not be made more expensive 
than what it is today. This is what I wanted to 
convey    to him.    Here again he felt that he 
was hitting the bull's eye by not accepting what 
was a plain and simple question frT any one   to 
answer.    I think   he should descend to   the    
firing   range nowadays because every time he 
hits, he hits the bull's eye and nothing but the 
bull's   eye.   We   have    arranged rifle 
practices and I think he would do well    .    .    . 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : We have no time for all 
this.   Please come to the point. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, this is the point that I made, and I 
stress again that this matter should be 
considered in a different way. He accused me 
for one good thing—we have plenty of time 
by the way, we are ahead of time. When I said 
that in New Delhi the roads are 

• 
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[Shri Bhupesh Gupta.] better looked after, 
better than in Old Delhi, at once the hon. 
Minister said that I was casting a reflection on 
the Old   Delhi     Municipal     Corporation. 
Flight of imagination   could   not   be greater 
than this.    All I  was  saying was that Old 
Delhi was being neglected by the Central 
Government.    The municipal authorities 
cannot do much unless the Central Government 
helps them.    Adequate resources should be 
found for that, and what is more, the Central  
Government should take the initiative in such 
matters.   You will be a little surprised as   to   
how I could think that one part of the city is 
better looked after than another part.    Well, go 
to any city in India.    It is a fact that for 
historical or    other    reasons certain parts of 
the city    are   better looked after because rich 
people, well-to-do people, and V.I.Ps., even if   
the number is getting restricted, live there. We 
have   in   Calcutta   certain   areas better 
looked after, we have in Bombay certain areas 
better looked after; in Madras also certain areas 
are better looked after.    You go to London, 
you go to Paris, you go to Rome, wherever you 
go you find that the areas where the rich people    
live    are    generally better looked after   and   
Government do spend more money on them, 
while the slum areas and other areas where the 
poor people live   are   not   much looked after.   
I think he should have understood it.   I am 
very glad to hear that the V.I.P. number has 
come down to three.    Only    on    the    
President's Birthday, I saw a newspaper 
advertise, ment that the    President   would    
be receiving in the morning V.I.Ps.    If it was 
only three, it should    not    have taken two or 
three hours.   Anyway if the number has come 
down to three, I have nothing to say.   But then 
what I told you about certain roads in Delhi is 
true.   You have a bias in favour of certain   
areas.    You think  that these areas are in the 
use of big people who come from  abroad.    
Therefore, I can understand that    to a  certain    
extent these will have to be   better   looked 
after.   In the part in which 1 live not much 
traffic is there.   You do not see much traffic 
there.    I believe you are 

familiar with Ferozeshah Road. You do not 
see a large number of cars going about that 
area every day. Yet the road is quite good, I 
can use hat as a pedestrian and others can use 
it. But when they widen such roads, they have 
their own reasons, and they are not always 
tenable reasons. What I tell the Government is 
that it should have a more popular and more 
democratic approach in this matter and should 
pay attention where it is needed most. 

 

SHRI RAJ BAHADUR: Mr. Vice-Chairman, 
there are two or threo points which have been 
raised, and I think it is my duty to clarify the 
position. I never doubt that what Mr Bhupesh 
Gupta says he does mean. but what he said 
now really came to me as a big'surprise, 
because he clearly said that New Delhi roads 
get « favoured treatment. He said that Old 
Delhi roads are not getting that treatment and 
that in New Delhi it is so because of the 
V.I.Ps. 



 

SHRI BHUPESH GUPTA: What about 
Ferozeshah Road? 

SHRI RAJ BAHADUR: According to the 
statement made to you by a certain 
gentleman, Ferozeshah Road is being 
widened because of V.I.Ps. I never claim that 
all the roads can be uniformly good, but we 
have to compare equals with equals. The main 
arterial roads in New Delhi and in Old Delhi 
can be compared with each other favourably. 
I cannot say that all the roads in New Delhi 
are also good. I cannot say that the lanes and 
by-lanes are good in many places. Similarly, 
the smaller roads and by-lanes in Old Delhi 
also may be, bad for any reasonsF social, 
historical, psychological, whatever they are. 
But I would quite say that so far as this matter 
is concerned, it will not be proper on my part 
or on any Member's part to say that the Delhi 
Municipal Corporation is not doing its duty. 

Secondly, Sir, it came to me as a big 
surprise that Mr. Gupta is surprised that I, 
with all my experience and long standing in 
the Government, do hot know where to get 
the resources from. I still plead with him to 
let me know out of the budget that we have 
got, which item has to be struck down or 
reduced in order to divert the funds from that 
to certain other directions. Otherwise he 
knows that we are spending quite a lot more 
than we are getting by way of taxation in 
Delhi. So, that complaint cannot be made. 

Then he said that scooters should not be 
overtaxed. There is no question of overtaxing. 
We are trying to rationalise the tax structure 
and we are trying to have the same rates as 
obtain in Punjab more or less. 

It is for the House and for you, Sir, to judge 
whether I did hit the bull's eye or not, but I 
can positively say that Mr. Bupesh Gupta 
hopelessly failed to hit the bull's eye. 

THE VICE-CHAIRMAN (SHRI M. 
GOVTNDA REDDY) :  The question is: 

"That the Bill be returned." 

The motion was adopted. 979 
RS—5. 

THE PERSONAL INJURIES (EMER-
GENCY PROVISIONS)   BILL,  1962 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND EM-
PLOYMENT AND FOR PLANNING (SHRI C. 
R. PATTABHI RAMAN): Sir, I beg to move: 

"That the Bill to make provision for the 
grant of relief in respect of certain personal 
injuries sustained during the period of the 
emergency, as passed by the Lok Sabha, be 
taken into consideration." 

This Bill seeks to empower the Central 
Government to formulate a scheme under 
which monetary and other relief could be 
granted to, or in respect of, gainfully occupied 
persons and civil defence volunteers who get 
injured, diseased or killed as a result of 
enemy attacks or other military operations. 
The operative provisions of this Bill are 
generally on the lines of the War Injuries 
Ordinance, 1941, issued at the time of the 
Second World War. That Ordinance and the 
Scheme framed thereunder, though still in 
force, cannot be invoked to deal with cases 
arising during the present emergency. 

As hon. Members are well aware, modern 
warfare is not confined to the battle field as 
such. It is not only the combatants who have 
to face the enemy fire. Even the ordinary 
inhabitants are exposed to aerial attacks. No 
one is immune. Planned evacuation of people 
from danger zones may ensure safety to a 
certain extent. It is, however, imperative that 
persons employed in essential undertakings 
and services, whether it be industry, 
agriculture or transport, should not desert their 
place of duty, whatever be the risk. Members 
of the civil defence forces, in particular, are 
exposed to special risks since their services 
will be required most during and immediately 
after air raids. At the same time, Government 
will have to ensure that all these persons <?et 
some basic relief according   to    the 
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